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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

'EXECUTION APPLICATION NO. 29 OF 2018
IN
ORIGINAL APPLICATION NO.386 OF 2016

IN THE MATTER OF;

Society for Protection of Culture, Heritage,
Environment, Traditions and Promotion '
Of National Awareness . B -.Applicant

Versus

National Highway Authority of India &Ors. ..Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF OF
RESPONDENT NO. 9, MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE, DELHI v

I, lBrijendra Swarodp S/o M.P. Srivastava working as Deputy- Inspector

NGeneral of Ebrests -at Indira Paryavaran Bhawan, Aliganj, Jor Bagh Road,

1. That, I am fully aware of the facts and circumstances -of the case
from the relevant records available in this office. I further state that
the present affidavit is,iaeing ﬁfed after perusing the office records,
which to my knowledge are true and correct, and I am aythorized to

file this compliance affidavit on behalf of the Respondent No. 9.

5l
P .

- 2, That the Hon’ble Tribunal vide order dated 21.05.2019 inter-alia
d:rected “We direct the Secretary MoEF&CC in collaboration with Secretary

MoRTH to evolve an effective m'(;nitoring mechanism at nationallevel with the



object af ensuring maxntenance of Green Belts on both sides of all Highways

upto specified dzstance, there is no construction upto specified distance, there

is no direct access to the Highway, there is no encroachment and buildings on
roadsides are regulated in terms of environmental norms 5o that no air/water
pollution or encroachment of Highway is caused. For this purpose, MoEF&CC
may collect the requzsrte data in respect of National Highways from NHAI and
in respect of State Highways from respective States and UTs. The data by the
State may be compiled by the Chief Secretaries of States/UTs in coordination
with their respective Environment, Forests and Public Warks Departments. We
suggest that data should be compiled with reference 10 the following: i) Extent
of encroachment and action plan for its removal. ii) Provisions for leaving
space up o a particular distance from the road for expansion and for
plhntation. iii) Extent of access directly allowed from Highway to buildings and
ensuring that there is ‘no direct access 1o the road obstructing existing or
pozentzal plantation. iv) Buzldzngs near roads upto a specified distance are
reguiated 10 ensure that no air, water or other pollution is caused and no
encroachment takes place or space on roads on account of activities of such
buildings. v) Extent of plantation carried out. Vi) Highway where no space Is

lef: for ensuring green belt on the sides. vii)Highway projects on PPP model

. where green plantation cannot be done according to NHAL The monitoring

W13,

mechanism may deal with the issue in following parts: i) Future policy with
‘regard to Highways to be constructed henceforth; ii) Policy with regard to
Highways already constructed or in progress where space Is cvailable,' ifi)
Policy with regard to Highways where constructions have already been made
with regard to division in nature of construction and legality thereof. The
MoEF&CC may file an affidavit within two months. 27. Member
(Administration), NHAI may ﬁle further affidavit about the extent of

encroachment on National Highway, action plan for removal of such
croachment, extent of plantations, extent of access directly allowed from
ays to buildings, requirement of distance from highways for construction

}ndzcatmg the status of preparation and. execution of action plans by

dual tebms to ensure green work developmenr and status of removal of

That in comphance of the aforesaid directions of the Hon’ble
Tnbunal this Ministry convened a meeting on 30:08. 2019 under the
Chairmanship of Director General of Forests & Special Secretary,
MoEF and CC. |
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4. That after detailed déliberation, the following decision was taken:

I The Ministry of Road, Ti ransport and Highways(MoRTH) will
| be the Nodal agency to monitor the compliance as directed by
\ the Hon’ble Trzbunal MoRTH will designate a Nodal officer
not below the Rank of Joint Secretary who will collect and
compile the data as per the order of the Hon ‘ble Tribunal as
mentioned in Para(]) above. Data shall be revzewed by the

MoRTH on half yearly baszs

I NHAI raises plantation/green belts along the sides of
National Highways, similarly State Governments/UTs raise
green -belts along the roads, therefore NHAI and State
Government shall raise gap Plantation/green belts along both
sides of Hiéhways/roads as per the direction of the Hon’ble

-NGT and the ddta be submitted to MoRTH Jor the purpose of
monitoring and reviewing, NHAI and State/UTs Government
shall along the National/State Highways as per their control,
The affidavit of compliance will be submitted by NHAI under
zntzmatzon to this Ministry in the Hon’ble Tribunal before the
next date of hearzng

W W
The Ministry of Envzronment Forest and Climate Change
shall intimate the direction of the Hon'ble Tribunal to all
State Governments/UTs including NHAI and MoRTH, The
regional Office Headguarier(ROHQ) of this Ministry shall
coordinate with their Regional Qffices located at Bangalore,

| | Blzopal Bhubhaneswar, Chennai, Chandigarh, Dehradun,

/’z,{f P‘ RY ‘u Q@\\ Lucknow Nagpur Ranchi. and Shillong to monitor and

L
L] ks

77 P Bawgay ,'3\1 evaluate forestry actzvztzes{plantatzon alongside highways as
m 2? ’3*28’ i 4/ ;zpi carried out by NHAl/State Highways in consultation with
' ‘ *341/ concern State Forest Department,

Copy'of the Minutes of the meeting are annexed as

Annexure R1.
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5. That the Ministry vide letter dated 09.10.2019 issued directions to
NHAI, MoRTH and all State Government/Union Territories for
compliance of the Hon’ble NGT order. Copy of letter dated
09102019 to NHAL MoRTH and all State Government/Union

Territories are annexed as R2, R3 and R4 respectively.

6. That this Ministry vide letter dated 24.01.2020 sent a reminder letter
to the MoRTH and the State/UT Governments to ensure compliance
of the order of the Hon’ble National Green Tribunal and decisions |
taken in the meeting dated 30.08.2019. Copy of the letter dated
24.01.2020 to the MoRTH and the State & UT Governments are

annexed as Annexure RS and R6.

7. That Govt. of Tripura, vide letter dated 16.11.2019 submitted its
report on road side beautification and plantation under Roadside
Beautification and Plantation i in Trlpura Scheme done by State Forest

Department. Copy of the letter dated 16.11.2019 is annexed as R7.

8. That the Gowt. of Andan‘ian and Nicobar vide letter dated 28.01.2020
submittec compliance report to-MoRTH. Copy of the letter dated
28, 01.2020 is annexed as R8.

9. That NHAI, MoRTH and all states and union territories other than
State of Tripura and UT of Andaman and Nicobar have not submitted

their report till date.

10.That this Minjstry reserves its right to file additional affidavit as and
‘when required till pende lite. )

~ 11.That in light of the aforementioned facts and circumstances it is

ﬂ‘;mf\ respectfully prayed that this Hon’ble Tribunal may pass any order as
Q.O? N\ lt deem fit. i
st 55,0804 )y 1L | W‘w
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‘ VERIFICATION:
I, the abovz named Deponent do hereby verify that the contents of the

above affidavit are true and correct to my knoWledge and are based on

" official records and nothing material is concealed therein.

Verified at - .%&q_on this 1\/\_\\&5—- ___Day of
(==, ;2020 " o |
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Minutes of the meeting held on 30.08.19 under the Chairmanship of Director General of
Forest & Special Secretary, MoEF&CC. in Krishna Conference Hall, 4® Floor, Jal Wing,” - -
Indira Pariyavaran Bhawan, Jorbagh Road, New Delhi. S

In pursuance of the following direction of Hén’b]e National Green Tribunal, Principal
Bench Delhi vide order dated 21.05.2019 in Execution Application No. 29/2018 m OA No.
386/2018 in the matter Society for Protection of Culture Heritage, Environment, Traditions and
Promotion of National Awareness vs NHAI & Ors., a meeting was held on 30.08.2019 under the
Chairmanship of Director General of Forest. & Special IS'ecre-tary, MoEF&ICC in Krishna
Conference Hall, 4" Floor, Jal Wing, Indira Pariyavaran Bhawan, Jorbagh Road, New Delhi:

“We direct the Secret&ry MoEF&CC in collaboration with Secretary MoRTH to evolve an
effective monitoring mechanism at national level with the object of ensuring maintenance of Green
Belts on both sides of ail Highways upto specified distance, there is no construction upto specified
distance, there is ro direct access to the Highway, there is no encroachment and buildings on
roadsides are regulated in terms of environmental norms so that no air/water pollution or
encroachment of Highway is caused. For this purpose, MoEF&CC may colleét the requisite data
in respect of National Highways from NHAI and in respect of State Highways from respective
States and UTs_. The data by the State may be compiled by the Chief Secretaries of States/UTs in

coordination with their respective Environment, Forests and Public Works Departments.

We suggest that data should be compiled with reference to the following:

) Extent of encroachment and action plan for its removal.
11) Provisions for leaving space up to a particular distance from the road for expansion
ard for plantation.

iii)  Extent of access directly allowed from Highway to buildings and ensuring that there is
ne direct access to the road obstructing existing or potential plantation.

iv)  Buildings near roads upto a specified distance are regulated to ensure that no air,
water or other pollution is caused and no encroachment takes place or space on roads
or account of activities of such buildings.

V) Extent of plantation carried out.

vi)  Highway where no space is left for ensuring green belt on the sides.
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vii)  Highway projects on PPP model where green plantation canno_i‘ be done accordihg fo
NHAL -
The monitoring mechanism may deal with the issue in following parts:

i) Future policy with regard to Highways to be constructed henceforth;
i) Policy with regard to Highways already constructed or in progress where
space is available; ' -
ii1) Policy with regard to Highways where constructions have already been made
with regard to division in nature of construction and legality thereof.

2. The following officials were present:

a) Ministry of Environment, Forest-and Climate Change
i. Siddhanta Das, DGF&SS
ii. Saibal Dasgupta, ADGF(FC)
iii. A.K. Mchanty, IGF(FC)
iv.Naresh Kumar,DIGF(FC)
v. Shrawan K. Verma, DIGF(FC)
vi. Ashish Kumar, JD(IA)
vii. Rajesh Kumar, TO(FC)
b) National Highway Authority of India
i. V.K. Sharma, Chief General Manager, NHAI
ii. B. Mukhopadhyay, General Manager, NHAI

3. No Official from Ministry of Road, Transport and Highways attended the meeting.

4, At the outset z brief note was made by DIGF(NK) on background informing the facts

related to the direction for compliance of the order of the Hon’ble NGT as mentioned in para (1)

above.
After detailed deliberation in the meeting, the following road map was finalized:

L The Ministry of Road, Transport and Highways(MoRTH) will be the Nodal agency to
monitor the compliance as directed by the Hon’ble Tribunal. MoRTH will designate a
Nodal officer not below the Rank of Joint Secretary who will collect and compile the

data as per the order of the Hon’ble Tribunal as mentioned in Para(1) above. Data shall
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be reviewed by the MoRTH on /half yearly basis (Action by Ministry of Road,

Transport and Highways). /"/

NHAI raises plantation/green belts along the sides of National Highways, similarly
State Governments/UTs raise gre:an belts along the roads, therefore NHAI and State
Government shall raise gap plantation/green belts along both sides of Highways/roads
as per the direction of the Hon’ble NGT and the data be submitted to MoRTH for the
purpose of monitoring and reviewing. NHAI and State/UTs Government shall
prepare/review guidelines to raise plantation as well as to remove the encroachments
along the National/State Highways as per their control.

The affidavit of compliance will be submitted by NHAI under intimation to this

Ministrv in the Hon’ble Tribunal before the next date of hearing (Action by NHAI and

State Governments/UTs).

The Ministry of Environment, Forest and Climate Change shall intimate the direction

of the Hon’ble Tribunal to all State Governments/UTs including NHAI and MoRTH.
The Regioﬁai Office Headquarter(ROHQ) of this Ministry shall coordinate with their
Regional Offices located at Bangalore, Bhopal,:Bhubaneswar, Chennai, Chandigarh,
Dehradun, Lucknow, Nagpur, Ranchi and Shillong to monitor and evaluate forestry
activities/plantation alongside highways as carried out by NHAI/State Highways ‘in
consultation with concern State Forest Department. (Action by MOEF&CC) _

The meeting ended with thanks to the Chair.

Fkkk ok
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7 F. No. 7-92/2016-FC
+  Govemnment of India
M:nistry % Environment, Forests and Climate Change -
/" (Forest Conservation Division)
Indira Paryaravan Bhawan,
Aliganj, Jorbhagh Road,
New Delhi ~ 110003
Dated?ra)ctober, 2019
To '
The Chairman,

National Highways Authority of India,
G5&6, Sector10, Dwarka, New Dethi - 110075

Sub: Compliance of directions of Hon’ble NGT, New Delhi in Execation Application No.
29/2018 in OA No. 386/2018 in the matter Society for Pljotection of Culture Heritage,
Environment, Traditions and Promotion of National Awareness vs NHAI & Ors..

Sir, ' .
T am directed to invite-your kind attention on the following direction of Hon’ble National
Green Tribunal, Principal Bench Delhi vide order dated 21.05.2019 in Execution Application No.
29/2018 in OA No. 386/2018 in the matter Society for Protection of Culture Heritage,
Environment, Traditions and Promotion of National Awareness vs NHAI & Ors.:

 “We diréct the Secretary MOEF&CC in collaboration with Secretary MOoRTH to evolve an
effective monitoring mechanism at national level with the object of ensuring maintenance of Green
Belts on'both sides of al! Highways upto specified distance, there is no consiruction upto specifiea
distance, there is no direct access to the Highway, there is rio encroachment and buildings on
roadsides are regulated in terms of environmental norms so that no air/water pollution or
encroachment of Highwayis caused. For this purpose, MoEF&CC may collect the requisite data
in respect of National Highways from NHAI and in respect of State Highways from respective
States and UTs. The data by the State may be compiled by the Chief Secretaries of States/UTs in
coordination with their respective Environment, Forests and Public Works Departments.

We suggest that data should be compiled with reference to the following: .

i) Extent of encroachment and action plan for its removal.
1) Provisions jor leaving space up to a particular distance from the road fo expansion
_and for plantation.

_fii)  Extent of access directly allowed from Highway fo buildings and ensuring that there is
' no dirzct access to the road obstructing existing or potential plantation,.
iv)  Buildings near roads upto a specified distance are regulated to ensure that no air,
" ywater or uther pollution is caused and no encroachment takes place or space on roads
on account of activities of such buildings. '
V) Extent of plantation carried out. _
vi)  Highway where no space is left for ensuring green belt on the sides.
vil)  Highway projects on PPP model where green plantation cannot be done according 1o
NHAL :
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The monitoring mechanism may deal with the issue in Jollowing parts:

i) Future policy with regard to Highways to be constructed henceforth;

ii) Policy with regard to Highways already constructed or in progress where
space is available,

1i) Policy with regard to Highways where constructions have already been made
with regard to division in nature of construction and legality thereof.

2. A copy cf the Hon’ble NGT order dated 21.05.2019 is enclosed at Annexure-1.

3. In pursuance to-the above directions of the Hon’ble Tribunal, a meeting was held on
30.08.2019 under the Chairmanship of Director General of Forest & Special Secretary,
MoEF&CC, New Delhi. A copy of the minutes of the said meeting is enclosed at Annexure-2.

In view of the direction of the Hon’ble NGT, it is requested that Ministry of Road,
Transport and Highways(MoRTH) shall be the Nodal agency to monitor the compliance as
directed by the Eon’ble Tribunal. MoRTH will designate a Nodal officer not below the Rank of
Joint Secreta~y who will coliect and compile the data as per the order of the Hon’ble Tribunal as
mentioned in Para(1) above. Data shall be reviewed by the MoRTH on half yearly basis.

This issue with the approval of the Competent Authority.

Yol as tave

an Kumar Verma)
Dy. ¥aspector General of Forcst

Copy to:

Secretary, Government of India; Ministry of Road, Transport and Highways, New Delh1.
Jt. Secretary(Highways), Ministry of Road, Transport and Highways, New-Delhi.
Member(Administration/Project), National Highway Authority of India, New Delhi.
Chief General Manager, National Highway Authority of India, New Delhi.

Principal Chief Conservator of Forests, All States/UTs.

All Regional Offices, Ministry of Environment, Forests and Climate Change (MoEF&CC).
Joint Secretary in-charge, Impact Assessment Division, MoEF&CC New Delhi.

Sr. Directer (Technical), NIC, MoEF&CC with a request to place a copy of the letter on
wehsitz of this Ministry. . , r

9. Sr. PPS to'the Secretary for Environment, Forests and Climate Change, New Delhi:

19. Sr. PPS to the Director General of Forests & Special Secretary, MoEF&CC, Gol.

11. St. PPS to the Addl. Director General of Forests (Forest Conservation), MoEF&CC, Gol.
12. PS to the Inspector General of Forests (Forest Conservation), MoEF&CC, Gol.

13. Guard File.

PN oUW
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y F. No. 7-92/2016-FC
. :  Government of India
Ministry of Environment, Forests and Climate Change
/ + (Forest Conservation Division) -
g | .~ Indira Paryaravan Bhawan,
Aliganj, Jorbhagh Road,
New Delhi - 110003
A
Dated:§ October, 2019
To
The Secrezary,
Ministry of Road, Transport and Highways,
New Delhi

Sub: Compliance of directions of Hon’ble NGT, New Delhi in Execution Application No.
29/2018 in OA No. 386/2018 in the matter Society for Protection of Culture Heritage,
Environment, Traditions and Promotion of National Awareness vs NHAI & Ors..

Sir, _

I am directed to invite your kind attention on the following direction of Hon’ble National
Green Tribunal, Principal Bench-Delhi vide order dated 21.05.2019 in Execution Application No.
29/2018 in OA No. 386/2018 in the matter Society for Protection of Culture Heritage,
Environment, Traditions and Promotion of National Awareness vs NHAI & Ors.

“We direct the Secretary MoEF&CC in collaboration with Secretary MoRTH to evolve an
effective monitoring mechanism at national level with the object of ensuring maintenance of Green
Belts on both sides of all. Highways upto specified distance, there’is no consiruction upto specified
 distance, there is no direct access to the Highway, there is no encroachment and buildings on
roadsides are regulated in terms of environmental norms so that no air/water pollution or
encroachment of Highway is caused. For this purpose, MoEF&CC may collect the requisite data
in respect of National Highways from NHAI and in respect of State Highways Jfrom respective
States and UTs. The data by the State may be compiled by the Chief Secretaries of States/UTs in
coordiration with their respective Environment, Forests and Public Works Departments.

We suggest that data should be compiled with reference to the following:

i) Extent of encroachment and action plan for its removal.
ii) Provisions for leaving space up to a particular distance from the road for expansion
and jor plantation.

iii)  Extent of access direcily allowed from Highway to buildings and ensuring that there is
no direct access to the road obstructing existing or potential plantation.

iv)  Buildings rear roads upto a specified distance are regulated to ensure that no air,
water or other pollution is caused and no encroachment takes place or space on roads
on account of activities of such buildings.

v) Extent of plantation carried out.

vi)  Highway where no space is left for ensuring green belt on the sides.

vii)  Highway projects on PPP model where green plantation cannot be done according tc
NHAIL
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The monitoring mechanism may deg wrfh the issue in following parts:
z) Future policy with regardto Highways to be constructed henceforth:
1i) Policy with regard to Highways already constructed or in progress where
space. is available;
1) Policy with regard to Highways where constructions have already been made
with regard to division in nature of construction and legality thereof.
2. A copy of the Hon’ble NGT order dated 21.05.2019 is enclosed at Annexure-1.

<3

In pursuance to the above directions of the Hon’ble Tribunal, a meeting was held on

30.08.2019 under the Chairmanship of Director General of Forest & Special Secretary,
MoEF&CC, New Delhi. A copy of the minutes of the said meeting is enclosed at Annexure-2.

Tn view of the direction of the Hon’ble NGT, it is requested that Ministry of Road,

Transport and Highways(MoRTH) shall be the Nodal agency to monitor the compliance as
directed by the Hon’ble Tribunal. MoRTH will designate a Nodal officer not below.the Rank of
Joint Secretary whe will collect and compile the data as per the order of the Hon’ble Tribunal as
men:ioned in Para(1) above. Data shall be reviewed by the MoRTH on half yearly basis:

This issue with the approval of the Competent Authority

o

Encl. as above .

an Kumar Verma)
Dy. Inspedtor General of Forest

Copy to:

t. Secretary(Highways), Ministry of Road, Transport.and Highways, New Delhi.
Member(Adrinistration/Project), National Highway Authority of India, New Delhi.
Chief General Manager, National Highway Authority of India, New Delhi.

Principal Chief Conservator of Forests, All States/UTs.

All Regmnal Offices, Ministry of Environment, Forests and Climate Change (MoEF&CC).
Joint Szcretary in-charge, Impact Assessment Division, MOEF&CC ,New Delhi.

Sr. Director (Twchnical), NIC, MoEF&CC with a request to place a copy of the letter on
website of this Ministry.

Sr. PPS to -he Secretary for Environment, Forests and Climate Change, New Delhi.

Sr. PPS to -he Director General of Forests & Special Secretary, MoEF&CC, Gol.

10 Sr. PPS to *he Addl. Director General of Forests (Forest Conservation), MoEF&CC, Gol.
11. PS to the Inspector General of Forests (Forest Conservation), MoEF&CC, Gol.
12.Guard File.

A
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F. No. 7-92/2016-FC
Governmént of India
Ministry of Environmen, Forests and Climate Change
(Forest Cofiservation Division) . ' |
S Indira Paryaravan Bhawan,
Aliganj, Jorbhagh Road,
New Delhi — 110003
2N
Dated:4§October, 2019
To ;

The Chief Secretary
All States/Union Territory Governments

Sub: Co mpliance of directions of Hon’ble NGT, New Delhi in Execution Application No.
29/2018 in OA No. 386/2018 in the matter Society for Protection of Culture Heritage,
Environment, Traditions and Promotion of National Awareness v§ NHAI & Ors..

Sir, _
1 am Girected to invite your kind attentioin on the following direction of Hon’ble National
Green Tribunal, Principal Bench Delhi vide order dated 21 105:2016 in Execution Application No.
29/2018 in OA No. 386/2018 in the matter Society for Protection of Culture Heritage,
Environment, Traditions and Promotion of National Awareness vs NHAI & Ors.:

“We direct the Secretary MoEF&CC in collaboration with Secretary MoRTH to evolve an
effective monitoring mechanism ai national level with the object of ensuring maintenance of Green
Belts on both sides of all Highways upto specified distance, there is no construction upto specified
distance, there. is-no direct access to the Highway. there is ng encroachment and buildings on
roadsides are regulated in terms of environmental norms so that no air/water pollution or
encroachment of Highway is caused. For this purpose, MoEF&CC may collect the requisite data
in respect of National Highways from NHAI and in respect of State Highways from respective
States and UTs. The data by the State may be compiled by the Chief Secretaries of States/UTs in
coordination with their respective Environment, Forests and Public Works Departments.

We suggest that data should be compiled with reference to the following:

i) Extent of encroachment and action plan for its removal. . o

1) Provisions for leaving space up to a particular distance from the road for expansion
and for plantation. _ : '

iii) xtent of access directly allowed from Highway to buildings and ensuring that there is

no direct access to the road obstructing existing or potential plantation.

iv) . Buildings near roads upto a specified distance are regulated to ensure that no air,
water or other pollution is caused and no encroachment takes place.or space on roads
on account of activities of such buildings.

v) Extent of plantation carried out.

vi)  Highway where no space is left for ensuring green belt on the sides.

vii)  Highway projects on PPP model where green plantation cannot be done according to
NHAIL

The monitoring mechanism may deal with the issue in following parss:
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255477/2020/FC File No.7-92/2016
MOST URGENT
REMINDER
Govemment of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
[ndira Paryavaran Bhawan,
Jorbagh Road, Aliganj
New Delhi-110003
Dated: 2¢4-January, 2020
To,
The Secretary,
Ministry of Road, Transport and Highways,
New Delhi. '

Sub: Compliance of directions of Hon’.tile Nationa_l Green Tribunal, Principal Bench,
New Delhi in Execution Petition No. 2072018 in OA No. 38672018 in the matter Society
for Protection of Culture Heritage, Environment, Traditions and Promotion of National

Awareness Vs NHAI and Ors.-reg.

Ref: This Ministry’s letter dated 09. 10,2019.

[ am directed to invite your kind attention on the following direction of Hon'ble
National Green Tribunal, Principal Bench Delhi vide order dated 21.05.2019 in Execution
Application No. 29/2018 in OA No. 186/201§ in the matter Society for Protection of Culture
Heritage, Environment, Traditions and Promotion of National Awareness Vs NHAI& Ors.

" We direct the Secretary MoEF&CC in collaboration with Secretary MoRTH to evolve an
effective monitoring mechanism at national level with the object of ensuring mainienance of Green
Belts on both sides of all Highways upto specified distance, there is no construction uplo specified .
distance, there is no direct access [0 the Highway, there is no encroachment and buildings on
roadsides are reguiated in terms of environmental norms so that no air/water pollution or
encroachment of Highway is caused. For this purpose, MoEF&CC may collect the requisite data in
respect of National Highways from NHAI and in respect of State Highways from respective Staies and
UTs. The data by the State may be compiled by the Chief Secretaries of States/UTs in coordination
with their respective Environment, Forests and Public Works Departments.

We suggest that data should be compiled with reference 10 the following:

i. Extent of encroachment and action plan for its removal.

il. Provisions for leaving space up 10 a particular distance from the road for expansion
and for plantation.

iii.. Extent of access directly allowed from Highway to buildings and ensuring that there is
no direct access to the road obstructing existing or potential plantation.

iv. Buildings near roads upto d specified distance are regulated to ensure that no air,

water or other pollution is caused and no encroachment takes place or space on roads
on account of activities of such buildings.
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V. Extent of plantation carried out.

vi. Highway where no space is left for ensuring green belt on the sides.
vii. Highway projects on PPP model where green plantation cannot be done according

to NHAL

The monitoring mechanism may deal with the issue;infoﬂaﬁ:fng parts:
i. Future policy with regard to Highways to be constructed henceforth;
il. Policy with regard to Highways already constructed or.in progress where space is

available;

iil. Policy with regard to Highways where constructions have already been made with
regard to division in nature of construction and legality thereof......”

2. A copy of the order of Hon’ble NGT dated 21.05.2019 is enclosed as Annexure L.

3. In pursuance to the above directions of the Hon'ble Tribunal, a meeting was held on
30.08.2019 under the Chairmanship of Director General of Forest and Special Secretary,
MoEF&CC, the decision of which was conveyed to the MoRTH vide letter dated 09.10.2019.
Copy of the letter dated 09.10,2019 is enclosed as Annexure IL

In view of above, it is requested to ensure compliance of the directions of the

Hon’ble Tribunal and send the compliangg report to thstuusuy at the carliest.
This issue with the approval of the Competent Authority.

Copy to:-

1. Guard file.

Dy. Inspector General of Forests

Brijen
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MOST URGENT
REMINDER
Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj
New Delhi-110003
Dated: 24“January, 2020
To,
The Chief Secretary,

All States/UT Governments(except Government of Tripura)

Sub: Compliance of directions of Heon’ble National Green Tribunal, Principal Bench,
New Delhi in Execution Petition No. 29/2018 in OA No. 386/2018 in the matter Society
for Protection of Culture Heritage, Environment, Traditions and Promotion of National

Awareness Vs NHAI and Ors.-reg.
Ref: This Ministry’s letter dated 09. 10.2019.

Sir, -
I am directed to invite your kind attention on the following direction of Hon'ble
National Green Tribunal, Principal Bench Delhi vide order dated 21.05.2019 in Exgc_ution
Application No. 29/2018 in OA No. 386/201€ in the matter. Society for Protection of Culture
Heritage, Environment, Traditions and Promotion of National Awareness vs. NHAI& Ors.
" ...We direct the Secretary MoEF&CC in collaboration with Secretary MoRTH to evolve an
effective monitoring mechanism at national level with the object of ensuring maintenance of Green
Belts on both sides of all Highways upto specified distance, there is no construction uplo specified
distance, there is no direct access 10 the Highway, there is no encroachment and buildings on
roadsides are regulated in terms of environmental norms 5o that no air/water pollution or
encroachment of Highway is caused. For this purpose, MoEF&CC may collect the requisite data in’
respect of National Highways from NHAI and in respect of State Highways from respective States and
UTs. The data by the State may be compiled by the Chief Secretaries of States/UTs in coordination
with their respective Environment, Forests and Public Works Departments.
We suggest that data should be compiled with reference to the following:
i. Exteat of encroachment and action plan for its removal.
ii. Provisions for leaving space up 1o a particular distance
and for plantation.
iii. Extent of access directly allowed from Highway to buildings and ensuring that there is
#0 direct access to the road obstructing existing or potential plantation.
iv. Buildings near roads uptc a specified distance are regulated to ensure that no air,
water or other pollution is caused and no encroachment takes place or space on

on account of activities of such buildings.

from the road for expansion

v. Extent of plantation carried oul.
v L\ ) oY’
2
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vi. Highway where no space is left for ensuring green belt on the sides.
Vil. Highway projects on PPP model where green plasitation cannot be done accerdmg
to NHAL =~

The monitoring mechanism may deal with the issue in following paris:
i. Future policy with regard to H{ghways 1o bie constructed hencgfoﬂh

il. Policy with regard to Highways already constructed or in progress where space is
available;

ili. Policy with regard to Highways where constructions have already been made with
- regard to division in nature of construction and legality thereof......

2. A copy of the order of Hon’ble NGT dated 21,05.2019 is enclosed as Annexure 1.

3. In pursuance to the above directions. of the Hon’ble Tribunal, a meeting was held on
30.08.2019 under the Chairmanship of Director General of Forest and Special Secretary,
MoEF&CC, the decision of which was conveyed to the State Government/Union Territory
vide letter dated 09.10.2019. Copy of the letter dated 09, 10.2019 is enclosed as Annexure 11,
In view of above, it is requcste:d to ensure comphanc&af the' directions’ af the
Hon’ble Tribunal and send the compliance rcportto ﬁhijmsh'yatthe earliest.
This issue with the approval of the Competent Authority :

Copy to:-

Guard file
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NoF.10 (974)/Legal/HQ/Far-19)] 8337 40 SESS
Government of Tripura
Office of the Principal Chief Conservator of Forests

¥ ¥ Tripura, Agartala
A Bl 16-11-2015
To
\/Theﬁector General of Forest & Special Secretary
Ministry of Environment, Forests and Climate Change
( Forest Conservation Division)

Inidra Pariyasaran Bhavan
Aliganj Jorbhagh Road

0lo Addl. Director wener

|
f @ U\ New Delhi-110003
=
Dxg =% :
3,3\3 3: Subject : Compliance of directions of Hon'ble NGT, New Delhi in execution Application
5% x> No. 29/2018 in of OA No. 386/2018 in the matter society for protection of
/ a2 culture heritage, environment, traditions and promotion of national awareness
o T &
5 2 I Vs. NHAI & others.
| i Reference. Communication Vide. No.F.N0.7-92/2016-FC dated 9/ 10/2019 of MoEF & CC
R = Sir,
R
< r:f U?-E T am directed to enclose herewith the report regarding road side beautification
o™i
e 2 © and plantation under RBPT Scheme done by the State Forest Department as a part of
(59 & § compliance on the directives passed by the Hon'ble NGT for your kind information.

/ \(\ Yours fajthfully,
\\”“ Enclo : as stated .
U . 09

)
oL [Harshakumar.C]
P Deputy Conservator of Forests
/chj Headquarters
Copy to:

Govt. of India, Ministry of Road, Transport and Highways, New

The Chief General Manager, National Highway Authority of India, New Delhi for

2.

8t
kind information.

4. The PPS to the Chief Secretary, Govt. of Tripura for kind information of the Chief

5

Secrétary, Govt. of Tripura for kind information.
. PS to the Add. Chief Secretary, Forests for kind information of the ACS Forests.

6. PS o the PCCF(T) & HoFF for kind information of the PCCF(T) & HoFF.
Wk CCF (Legal) for kind information. Wg/
\g\\\\\ﬂ

. Deputy Conservator of Forests

w Headquarters
_ TN

N,

lyV

\(7, f 1. The Secrefary,
/ Delhi for kind information
The Joint Secretary(Highways), Ministry of Road, Transport and Highways, New

/\_ x Delhi for kind information

, ’k T

[ i’

)
oS

G\
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Proforma for monitoring of RBPT scheme

J166
A) Plantation
Distr’ict Sub - Division Plantation site -Plantation already Planting done today
_: idone (in ha)
r (in ha)
Talltree | Horti& | Talltree | Horti &
(Species - | ornamental | (Species - ornamental
.Nos) (Species - Nos) (Species -
f_ Nos) Nos)
I Amtali By Pass to
West Sadar Uttam Bhakta 815 325 156 57
Chowmani
' Garjee to Patichari
WLW Trishna | (Abhoya Wildlife 560 00 0 0
| Range)
Betaga Bazar to
Sachirambari 5620 1631 0 0
Bagafa —
Bgtictiio 5708 762 0 0
Satirbazar Betaga.
L vuth Harina to Satchand
2490 60 0 0
Bazar
Harina to Sabrecom 2820 600 0 0
Sabroom
Sakbari to Satchand
1805 245 0 0
Bazar -
\\
Bagma to Gomati /
bridge along NH44_| 25 00 0 ;
Gomati bridge to
Gomati Fulkumari o i i 4
Udaipur Fulkumari to
Matabari 450 60 0 0
Matabari to Garjee 2800 00 0 0
Tapoban Ashram to
Bishalgarh Range
Sepahijala | Bishalgarh and Parimal 2620 130 264 332
' Chowmani to
Bishramganj
Total 28488 3813 420 389




P R Sk e ot

, Nursery

District Sub - Nursery site Nursery created for RBPT for
Division next year (in Nos)
Tall tree Horti &
(Species= “ornamentalt
, Nos) (Species - Nos)
West Sadar Hatipara Central 14000 50000
Nursery
South WLW Baillyabari 5000 1000
Trishna
WLW Durgapur 3000 0.0
Trishna
Bagafa 0.0 0.0
Sabroom 0.0 0.0
Gomati Udaipur Paratia 2500 10000
Sepahijala | Bishalgarh Charilam Range 0.0 0.0
Bishalgarh | Pathaliaghat 0.0 0.0
Total 24500 61000

%



QFFICE: 03192-233233

FAX: 03192-230113

h A\ s%

No. F.5 (Legal)/ 12/Vol-1/ 13&
3vsATT daT foplar &u uere
(qafaror wd aer fasmen)
ANDAMAN AND NICOBAR ADMINISTRATION
(DEPARTMENT OF ENVIRONMENT & FORESTS)

ok ok ok %

Port Blair dated the &gf?anuary, 2020
To

The Secretary,

Govt. of Incia,

Ministry of Road, Transport 8 Highways,
Transport Bhawan, Sansad Marg,

New Dethi - 110 001.

Sub: Cempliance of directions of Hon’ble NGT, New Delhi in Execution
Application No. 29/2018 in OA No. 386/2018 in the matter Society for
Protection of Culture Heritage, Environment, Traditions and Promotion
of National Awareness Vs NHAI & Ors. - reg.

Ref: MoEF&CC’s letter No. 7-92/2016-FC dated 09.10.2019

Sir,

I am directed to refer to the MoEF&CC’s letter referred above on the
above captioned subject matter and the minutes of the meeting held on
30.08.2019 under the Chairmanship of Director General of Forest & Special
Secretary, MoEF&CC, New Delhi, wherein it was finalized that the Ministry
of Road, Transport and Highways (MoRTH) will be the Nodal Agency to
monitor the compliance as directed by the Hon'ble Tribunal.

%‘;ﬁ Further, in compliance of the order of the Hon’ble NGT dated
_/J fﬁl.OS.QO 19, 1 am directed to forward herewith the details in respect of State
& National Highways in the UT of Andaman & Nicobar Islands for further

needful acticn at your end.

Yours féithfullyﬂ,

Encl: As above H/L\/

‘vﬂ/ﬁ (Sudhir Mahajan)
2
b \ ! Commr-cum-Secretary (Env.'8 Forest)

Copy 10

‘4; Dy. Inspector General of Forest, Govt. of India, MoEF&CC, Forest

) \ Conservation Division, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj,
SS‘X | New Delhi — 110 003 along with the enclosures.
1P
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